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NOTIFICATION
The 25th April, 2022

% No. LGL1722021/73.— Tke following Act of tae Ass=m Legislztive Assembly which
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ASSAM ACT NQ.IV OF 2022
(Received the assent of the Governor on 20th April, 2022)

THE GUWAHATI MUNICIPAL CORPORATION
(AMENDMENT) ACT, 2022
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3.

AN
ACT

further to amend the Guwahati Municipal Corporation Act, 1969,

Whereas it is cxpedient further to amend the Guwahati Municipal
Corporation Act, 1969, hercinatter referred to as the principal Act, in
the manner hereinaftcr appearing;

It is herby enacted in the Seventy-thivd Year of the Republic of
India as follows :-
(1} This Act may be called the Guwahati Municipal Corporation
{Amendment) Act, 2022

(2)  Itshall have the like cxient as the principal Acl.
(3) Itshzll come icto force at once.

In the principal Act, 2fter Section 49 , the following new Szction shall
be inserted nomely:-

49A. Noiwilhstarding anything cootzined in this Act or the rules
made thereunder, the giving and recording of voies by voting
machines may be adopled in such manner =5 2y be presbed,
in such sezrd or sterds =s the Stes Eiection Conmmission m2y,
‘Thraving regard to the circumstances of each case, specify.
Explanation :- For the purpose of this section, *voting machine’
means.any machine or apparatus whether operdted electronically
or otherwise used for giving or recording of votes and any
reference 1o a bufft bux or ballet paper in this Act or the rules
mude thereunder shidl, save as otherwise provided, be construed
as including a reference 1o such voting machine wherever such
voting machine is used at any ¢lection.”

in the principal Act, in Section 426, in spb-section (2), in clause (i),
after sub-clausefxii), the following sub-clauses shall be inserted,

namely:- '
(xiii) the manner of giving and recording of voles by meens of

voting machines and the procedure as to voting to be followed at
polling stations where such machine shall be used;

(xiv) the procédure 55 to counting of votes recorded by means of
voting machines.”. :

GEETANJALI DAS SATKIA,
Secretary to the Government of Assam,
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